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Assembly.

FIFTEENTH KERALA LEGISLATIVE ASSEMBLY@
TENTH SESSION :
"BULLETIN - PART 11

January 23, 2024.

No. 467

The Governor has made necessary recommendation under Artmle

202 (1) of the Constitution of India for laying the Annual Financial
. Statement for the financial year 2024-2025 before the Kerala Leglslatwe

The Govemor bas also made necessary recommendation under

Article 203'(3) of the Constitution of India for maving the full Demands
for Grants-on account for the financial year 2024-2025. '

Shaji C. Baby,
Secretary- In-Charge.



